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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NQ(s). 2807 OF 2004
BEFORE THE REG STRAR M K GUPTA

MS. OSWAL CHEM CALS & FERTI LI ZERS LTD. Appel I 'ant (s)
VERSUS
COVMMNR. OF CENTRAL EXCI SE, BOLPUR Respondent ( s)

(Wth appl n(s) for stay, permission to place addl. docunents on
record and office report ))

Date: 01/10/ 2009 This Appeal was called on for hearing today.

For Appellant(s)
M. Raj esh Kumar, Adv.

For Respondent (s) M. Vanita Mehta, Adv.
M. B. Krishna Prasad, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In the present Civil Appeal there is sole respondent.
The appellant as well as respondent are represented by their
advocat es. Origi nal Record has been received. Noti ce has been
i ssued as per Hon’ ble Court’s order dated 7.5.2007. Appeal is
ready for hearing.

(M K. GUPTA)
Regi strar



